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Miscellancous

[Shri S. K. Tapuriah]

should raise this subjuct in the House, so
that we hnow Government's siand  and
what exactly the position is in this matter.

MR. DEPUTY-SPEAKER : When  the
Chair is supposed 10 take a decision, il
must be as reasonable as possible in arriv-
ing i a decision. But once a decision is
taken, the Chair is not expected to enter
into an argument over ij in the House.

SHRI S. K. TAPURIAH : We are not
entering into any argument. The Chair
bas refused 1o admit the calling-attention-
notice.  You may tell us what method we
should follow by which we can raise it in
the House,

MR. DEPUTY-SPEAKER : The hon,
Member may meet the Speiker in his
Chamber and thrash this matter out,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Very recently, serious excesses
have been committed by the army person-
nel on the Napas. We had given a calling-
attention-notice on this, but it has heen
turned down. Would you be so kind a-
to dircct the Defence Minister to muke i
statemenl on this because it is a subject
of very great importance.

MR. DEPUTY-SPEAKER : If the deci-
sion has been taken by the Speaker, then
the hon. Member may kindly mect the
Hon. Speaker in this Chamber and thrash
it out and convince him.

SHRI JYOTIRMOY BASU: It is a
very serious matter.

MR. DEPUTY-SPEAKER: | am not
disputing it.

SHR1 JYOT'RMOY B\ASU: Helpless
unarmed village folk have becp tortured
by the Army personnel. You may direct
the Defence Minister to make 3 statement
on this,

SHR1 SHEO NARAIN (Basti) : It is a
question  of the country's intcrest. A
foreien country has interfered. 1 am not
interested in that now, but T only want
thal Governmemt  should come  forward
with ;- statement, because we want to know
what the stand of Government is about
these Russian people opening their cultural
centre at Trivandrum.
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SHR! S. M. BANERIEE: The AICC
building in New Dethi is an evacuee pro-
perly, and some’ evacuees have occupied it.

=it forg Avewge ; F 3o R

|

99

IMETT FAT, T AZT FEMEE
HEIA 2 1 I "I EAN AW
¥ 7 A7z ¥ fafeen 793, =2
T AMfaITH 2 1 IW 97 THT
AT TFTfET |
SHRI S. M, BANERJEF : The AICC
building ar Jantar Mant:¢ Road in New
Dethi is an evacuee propsrty, They have

forcibly occupicd it. Why should  they
vccupy the evacuee property ?

SHRI HEM BARUA : About the exces-
ses committed o the Nagas. ... ..

MR. DEPUTY-SPEAKER : 1 am not
entertainin s thay subject her:  now. The
hon, Member may kindly meet the Hon,
Spcaker in his chamber and thrish it out.

SHRI M. 1.. SONDHI : Kindly give me
halfl o minute.  Four labourers, were co-
vered witls debris right here in New Delhi
when they were working under one ol the
departmental organisations of Government.
Hus one to dic in an air-crash hefore a
condolence message is sent 7 On humani-
tarian grounds, we should condole  their
death,  Right here in our capital city, four
labourers were buried under the  debris.
The sentiments of the whole House, T am
sure, will be with those unfortunate people.

14.40 Hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF INDIAN OIL CORPORA-
THIN AND REVILW BY GOVERNMENT

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND MINES AND METALS
(SHRI D. R. CHAVAN): Sir. 1 heg
to lay on the Table a copy l:alu:h
ol the following papers under  sub-wcction
1) of section 6194 of the Companies Act,
1956 :—

(1) Review by the Government on
the working of Indian Oil Cor-
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poration Limited, Bombay  for
the year 1968-69.

(2

-

Annual Report of the Indicn Oil
Corpoiation  Limited,  Bombay
for the year 1968-69, along with
the Audited Accounts and the
comments of the Complroller and
Auditor General thereon, [Placed
in Librarv. See No, LT-2359/69].

ANNUAL REPORT OF NATIONAL CoaL DEVE-
LOPMENT CORPORATION AND REVIEW BY
GUVERNMENT

SHRI . R, CHAVAN : Sir, on behalf
of Shri Jaganatha Rao. 1 beg to lay on
the Table a copy of the following pepers
tHindi and Fnglish versions) under sub-
wytion (1) of section 619A of the Com-
ranies Act. 1956 1 —

i1) Review by the Government on
the working of the National Coal
Development Corporation  Limit-
ed. Ranchi, for the year 1968-69.

-
ta

Annual Report of the  National
Coal Development  Corporation
Limited, Ranchi for the year
1968-69 along with the Audited
Accounts and the comments of
the Comptroller and  Auditor
General thereon. [Placed in Lib-
rarv. See No. LT-2360/69].

CustoMs Asp CuNTRAL  Excise DuTies
FxPORT DRAWBACK (GENERAL) FoORTY-FIRST
AMINDMENT RULES

THE MINISTER OF STATE IN THE
LINISTRY OF FINANCE (SHRI P. C.
SETHI) : | beg to lay on the Table
Customs and  Cen-
tral Excise Duties Export Drawback
(General) Forty-first Amendment Rules,
1969, (Hindi and English versions) pub.
lished in Notification No. G.S.R. 2697 in
CGazette of India dated the 29th November,
14969, under section 159 of the Customs
Act, 1962 and section 38 of the Central
Fxcises and Salt Act, 1944, [Placed in
Librarv. See No. LT-2361/69]

& copy of the
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14.41 Hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have 1o report
the following messiges received from the
Secrctury of Rajya Sabha :—

(i) *In accordance with the provisons
of rule 115 of the Rules of Pro-
cedure and Conduct ol Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that
the Rajya Sabha, at its sitting
held on the 8th December, 1969,
agreed to the following amend-
ments made by the Lok Sabha

al ity sitting held on the Ist
December, 1969, in the Oaths
Rill, 1968 :—

Enacting Foermula

I. That at page 1, line |, —
for “Nineteenth” subsritute
lieth™

“Twen-

Clause 1
2. That at pige 1, line 3,—
for “1968" substitute 1969

(ii) "1 am directed 10 inform the Lok
Subha that the Rajya Sabha, at its
sitting held on the 8th December,
1969, has passed the enclosed
motion  referring  the  Medical
Termination of Pregnincy Bill,,
1969, to a Joint Committee of
the Houses and w request
that the concurrence of
the Lok Sabha in the said motion
and the names of the Members
of the l.ok Sabha 10 be appoint-
cvd 1o the said Joint Committes

may be communiceted to  this
House.
MoTion
“That the Bill to provide for the

termination of certain pregnancies by
registered medical practiioners and for
matters connecled therewith or inciden-
tal ther¢to be referred to a Joint Com-
miltee of the Houscs comsisting of 33
members; |1 members from this House,
namcly :—

1. Dr. (Mr.) Mangladevi yTalwar.
2. Shn Nzrayan Patra



